Annexure - A
CAT = 32

CENTRAL ADMINISTRATIVE TRIBUNAL |
ALLAHABAD DENCH, AEBAMARAD L i clC vowur

INDEX-SHEET

CAUSE TITLE /?-cg G.p. 19€ oF 1989

Mame of the Parties Qniq.w.v»t fs_jmg}\

“Versus

5 ’ ) ‘.‘__—'_— .
A @en Y, clfo, B GALANS

' Pert A, B8

S «No'e DESCRIPTION OF DOCUMENTS o PAGE

iy

1 A4 é]x?u.e?’-/( /"w/"-x T B

Ao T aee el dabid 23700 -] o
3~ ‘ @fm\éz 7 -

A$ }7&/{/\/{/\ &~ oo U“ suha o | o
& *7/*/0 < o




Central Administrative Tribunal, Allahabad,
T | Circuit Bench Lucknow.

Registratimm 0.A.No.196 of 1988

Balwant Singh ceeee ‘ Applicant
Vs. ' ‘
Union of India & others .ece. ' ‘Respondents,

Hon, D.S.Misra, AaM
Hon. G.S.Shama,JM

(By Hon. G;S.Sharma,JM)

In this petition u/s.19 of the Administrative Tribunals
Act XIII of 1985 the applicant has prayed that it be geclared
that he is entitled to hold the post of Chargenan ‘B'. By way
of interim relief, he has further prayed that the operation of
the impugned order ¢ ated 7.10.1988 be stayed. The allegation of
the applicant is that he was appointed as'Chargenén against the
upgfaded post of Mistri vide order dated 16.7.1983 passed bY
the Dy. C.M.E, The Dy. C.M.E by his order dated 1.10,1988
intended to revert the applicant to his original post w.e.f.
$.8.1987 and the said order was modified on 7.10.1988 ordering
reversion of the applicant w.e.f. 1.10.198é. The applicant
claims his ignorance about this order by adding that the said
order has not been served on him,
2. We have heard learned counsel for the applicant on the
point of admission and are of the view that the applicant though
might not have been served with the order dated 7.10.1988 is
fully aware of it and has filed its copy with the petition
as annexure 7. He has aiso used'this order as impugned order
in para 10 of his petition while seeking interim relief but has
avoided to seek the relief for the cancellation of this order.
In our opinion, unless the sia said order is set aside, the
applicant cannot be granted the decygation sought by him. we
are further of the view that the order dated 7.10.1988 is an
appealable order and no appeal has been filed by the applicant
and it is alleged that in case he files the appeal or represen-

tation, he will have to face the reversion. 1In our opinion,



&

.2.

this is no ground for bypassing the departmental remedy
available to the applicant. We are further of the view that
the reversion order dated 7.10.1988 took effect fram 1.1.1988
or in any case from 7.10.1988 and there is no cuestion of
staying its operation when the applicant already stands
reverted, The petition is, therefore, not maintainable in
the present fomm and in any case, without exhausting the
departmental remedy by the applicant.
3. After hearing 1n the case, the petitioner moved an
PIVEIMERINE TN
application for seeklng a relief for cancellation of the
order dated 7.10.1988. This will, however, not change the
position and as such there is no use of allowing this amend-

ment application, 'S

4. The getition is accordingly dismissed at the
admission stage. &gawf/
Vah :
?Ayw”’ ’
MEMBER (J) MEMBER (&)

Dated: 26.10.1988
Xkb
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CFNTRAL ADMINISTRATIVE IRIBUNAL

ADDITIONAL BENCH,
23-A, Thornhill Road, Allahabad-211C01
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Particulars to be examined Endorsement as to result of Examination
1. Is the appeal competent ? '\6,.>
2. (a) Is the application in the prescribed form ? ’\a/ZQ
(b) Is the application in paper book form ? '\,6/._’
(c) Have six complete sets of the application C}\NQ/ \C:—\_r'v Af“k’c_
been filed ? ")

3. (a) Is the appea! in time ? né-\,, .

(b) If not, by how many days it is beyond

time ?
(c) Has sufficient case for not making the —
application in time, been filed ?
4. Has the document of authorisation;Vakalat- '\a,\"
nama been filed ?

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)

against which the application is made been
filed ? %
7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in '\2/‘7

the application, been filed ?

I . i - (¢
\ B, Is the application accompanied by B. D./Postal qa/‘° lD\b . ’)_0\ é Qq© SN 17_,

&%

P4+ Sl Peve, by

(b) Have the documents referred to in (a) .-?/b )&NI HM &)\N..,:Q‘,‘t .

above duly attested by a Gazetted Officer
and numberd accordingly ?
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Tfp)vamg{,lars to be Examined Endorsement as to result of Examination

(c) Are the documents referred to in (a) A/}/c.,
L/

above neatly typed in double space ?

8. Has the index of documents been filed and
paging done properly ?

9. Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

10. Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

ies signed ?

12 Are extra co pies of the application with Ann-
exures filed ? '

11. Are the application/duplicate copy/spate cop- %
(a) Identical with the origninal ? ’\3,49

(b) Defective ? —

(c) Wanting in Annxures

NOS....ccvvevvvvnnnne jPages Nos........c...?

13. Have file size envelopes bearing full add- ‘\ \
resses, of the respondents been filed ?

14. Are the given addresses, the registered "\/W
addresses ?

»

16. Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

16. Are the translations certified to be true or
supported by an Affidavit affirming that they
are true ?

Q? Are the facts of the case mentioned in item
No. 6 of the applicatlen ? ’V(S/b
(b) Under distinct heads ? ’\a/\7

|

(a) Concise ?

(c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

18. Have the -particulars for interim order prayed
for indicated with reasons ?

19. Whether all the remedies have been exhaused. ’\K\a
Pavi

=\ DO 27 128
ConiC & 2K lo . S \D.R.(T> ,O(T)
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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL

ACT 1985.
T
Balwant Singh oco Applicant
Union of India & others 000 Opposite Parties
IANADEX

S2Noe DRescription of documents relied upon Rage No.
1. Application 1 tob
2. Annexure Noko 1 .
3o Annexure No. 2

4, Annexure No. 3

Se Annexure No. 4

6.  Annexure Noo 5

70 Annexure Noo 6

8, Annexure No. 7

9, Anne:lrureﬂNg. 8

10, Vakalatnama

SI

/ﬂ/émwf f»zé/;_a

NATURE OF THE APPLICANT.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH,
( CERCUIT BENCH , LUCKNOW )

FQ&‘ Q S ')—7 -.X" 8?

“rb.ifc/KG@QJA Y- K 8’83%

Filled foetoy
Nolzel fom m#ﬁ &J

MUJ 5710 ﬂB\ETWEEN | D Ggi?C;;
SKI BALWANT SINGE ouo - m\
. . Anmd
(1) Union of India through
Secretéry Rallway Board,
" Reil Bhawan, New Delhi., |
(2) General Manager, Northern Railways,

‘Bamda House, Kasturba Gandhi Marg,
New Delhi.

(3) . Ey.CME -« C&W shop, Alambagh S
facknov. « oe Opmsite Parties

 DETAILS OF THE APPLICATION
PW&Q@S of e Cepblécont™

o‘i) Balwant Singh

(11) s/o Sardar Mehar S:I.ngh

(111) Age 52 yrso

(iv) Chargeman 'B'= C & W shop Alambagh, Lucknow.

(v) C/o Dy.CME C & ¥ shop Alambagh, Iucknowe

(vi) Resident of 554/168 Near Janta Girls College,
Adarshnager, Alambagh, Lacknove

26 Particulars of Opposite Parties is detailed as

aboveoie . N —_ -
- Pa,u}ug,zﬁzj; e oxetsc O%@wJL Lo bk et Q/b)&c\cﬁlﬁa« V> wad(
The application is against the following orderi-

(1) Staff order Noo 518 = Anrnexure 7.

(2) Dated 7.,10.88
(3) Passed by Dy.CME, C&W shop, Alambagh, Lucknowo
(4) Reversion to the post’ of Mistry (Black Snith)

from the post of Chargeman 'B'.

/ﬁ,w(p&e/—\jfv tdoua
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The applicant declares that the sub;]ect mattor ]
of the order ‘against whieh he wants redressal is
within the jurisdiction of the Tribunal o

o LOmiAaTion-

The applicant mrther declares that the application ‘
is within thev limitatiop pmsc:_ib_ed in seco, 21 of
the Administrative Tribunals Act 1985,

6. The facts of the case are given below :=
(a) The applicant was appointed as a trade apprentice

in Black Smith shop of C & W N.Rly. in Dec. 66
and was confirmod as a Skilled Workman in June 60.

(b) The applicant in due ceourse & of promotion was
appointed as Mistri in 1968. '

.(c) That under the Reilway Labour Tribunal award of

1969 ( Miya Bhaye Award) the Railway Boards vide
its order dated 6.4.73 upgraded the post of Mistri
in the work shop (Copy filed as Annexure No.l)e

(a) That the petitioner was working in PCO (Production
Control Organisation) from_23e8e73 and was working
as such on 23.6.83, when post of Mistri of PCO was
upgraded as Chargeman Bt vin scale R5,425=700 weeofo
1.8.70arrears payable weeofo 1s1s79 (vide Dy.CME
Letter No. 2B4/3 . (Copy enclosed as Annexure
Noe2 ) o |

(e) ‘The applicant was appointed as Chargeman against
the upgraded post of Mistri vide Dy +.CME staff
order No. 608 - dated 16.7.83 . (Copy enclosed
as Annexure No. 3)e |

ijfvﬁgb’

Contdoo o3
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(£)

(g)

(h)

(1)

(3)

(k)

(3 )

This upgrad_ation vas done as order earlier under

office staff order No. 314 dated 1.4.83.(Copy

"enclosed as Annexure Noo.4).

>

That the G.M. Northern Railway iride'its letter Wo.
8»03E/4755}davted” 234085 (Copy filed as Annexure No.5)
made it clear that the upgr.aded post of Mistri as
Chargeman ¢(B' are not to filled in ratio of 50% , 25%
25%. '

That the Dy.CME vide letter No. 509 dated 1.10.88
intended to revert the applicant wee.f. back dated
5?8;87.but the same was modified & frosh staff pniex"'
No. 518 dated 7th Oct. 88 have been issued reverting
the petitioner weeofs 1.50.88 AN, but the same has
not been served and the petitiorer is still working

as Chafgeman 'B' (Copy of two staff orders are

Annexure No. 6 & 7 respectivly.)

That the reversion is without any rhyme or reason &
vacancies of Babulal & Rameshwar Chargeman of Black
Smith shop who‘haﬁe ;eti_redg@nce & 8ri HeN.Singh

Transfered ea promotion 1s still lying vacante.

That in view of the letter of the Railway Boards
No. E-55~HW 6=25 dated 21.5.66 the applicant having
worked for more than 18 months satisfactory should

not be reverted (Copy enclosed as Annexure No.8).

That even othetwise,_ in view of lengthy working o
period of the petitioner on the post of Charge Man
gre.'B! , be becomes entitled to hold the post and
the Rly.Riles , if any holding this promotion as Ad.
Hoc or temporary, stamds relaxed invfavour of the

petitioner under existing case law on this subjects

M(/J?’ng:ﬁl/ - COntdo§o4
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Ihat the_-post of Chargeman Gr,'B_f as yet held by
petitio__m r 1s permanent vacancy on which nobody elso
has claimed precedence over the petitioner . Hence
proposed revertion of the petitioner is also

- against the interest of the administratione.

_Dﬁ&w o ltee alu~e Bres —974[\421.01«6@/

7.5 The applicant has no intention to make any

.f.
(1)
¥ 8.
)
9o
(a)
(b)

10.

11.

12,

representation as _he ‘1is 1ikely to loose his pay &
geniority if the impanged order comes into force.

"7«/\011@\/ ot i>-re,uxo\40 (&/ Aloph o< b&@mg W/,;.amy e

The applicant declairs that he had not previously
filed any case on the matter in any Court,

Refiefsls) Rnght~.

In view of the facts mentioned in para 6 above the

applicant prays for the following reliefie

That the applicant be declared entitled to hold the
post of Chargeman 'Bf.
Any other relief which thev Tribunal consio.ers just

and proper in the circumstances of the casece

- IN fence O’a—db\rl{- @«\7/ My@ Vo -

Pending finel decision as the application, the
operation of the impugned order da_ted_ 7.10.88 be

stayed in view of the averments made above.

Application fs being MRGEEWKIER presonted HARH
@WGBEK through Counsel/Ag,e-atm

_ Noceates oL i Pauwk.

(1) Draft draun on Bank U’AM M‘ *S)“V\&/\%Cewk
(i1) Demand Dré.ft Noo 29 60?(7

Contdooeced
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13. List of enclosures-

(1) Copy of Railway Boan;ds 1etter‘N0'ePO=-72/RLT-;69/2
pt.II dated 604073 . |
(2)  Letter No. 2E/4/3 of Dy.CME dated 23.6.83.
(3)  Staff Order No. 608 of Dy.CME dated 16th July,83.
(4)  8taff order No. 314 of Dy.CME dated 14,1983,
(5) HQ.office lettor No. 803-E/4755~Pt.III (
dated 23,4085, o _ - _ v
(6) Staff order Moo 509 of Dy.CME C&W shop dated 1.10.88,
(7) Staff Order No. 518 of Dy.CME C&W shop dated 7.10.88,
(8)  Copy of the D.0. letter of No. E-55 DQ 6=25
dated 21_..5oé6. from the office of the Director
Establishment Railway Board, New Delhi.

Lucknow o et
" pated 3 2. /0 Qg y Applicant
YERIFICATION

‘I, Balwant Singh S/o Sardar Mehar Singh aged about
52 yoars, working as Chargeman 'B' C&W shop , Alambagh,

- Lucknow r/o 55__4/158 Ka Near Jgnta __Girl‘ws_ College= adarsh

Nagar, Alambagh, Lucknow do hereby verify that the contents
of paras 1 to @ are true to my personsl knmowledgea nd
paras () - to 3 believed to be true on legal advice and
that I havoe not supressed any material fact.

Dato : 277 )0 @Q’ /gﬁ/“}wjﬁ;ﬁ,

Place : luacknov Signature of Applicante.
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(a) © In the case of those incumberts who have be:n holdiﬁgévagf

Aotd
.

- \ s

COpy of Rly. Bds' letter No., PO-72/RLT-69/2 Pt. II dated 6.4.73
addressed to the General Manager All Indian Railways.

-

i

Sub: Upgradation of posts of rMistries in Workshops.

_ };{
The Rly Lebour Tribunal- 1969 which was anpointed by.. Governmqg;gﬁgw'
under the scheme of Permanent lNegtisting liachinery for‘aealinq'*
with the demands in recards to which agreement could not be . ,
reached between the Railwsy Zoard end orcanised babour hasy.f- 2
inter-alia recorded the following decisions in respect of the T
issues relating to workshopn staff :- ' i

(i) In those czses &ére Miistries supervisé the work of Hishly
skilled Grade I worksman or workmen, they should be in
the higher grade of Rs. 175-240 instead of Rs, 150-240

(ii) Fosts of Mistrie s holding independent charge of a ' '
Seéction should be upgrzdzd Yo those of Chargeman'cC! A

(iid) Decision given in regard to tre upgradation of the posts
of iiistries excercising supervision over Highly skilled
grade I work men to Rs. 175-240 scale and of iHistries

in -independent charge of sections to those of chargemen'C'
grade should also be applizd to Zlectrical Workshops and
Signal '& Teleco.munication workshops. [

andn sial

I8

A

i

et L

(2) The Government besidez d»cepbing the al’.ove decisions, -
have agreed to the benefits being extended to Mistries in”
Civil Eangincering workshops as well and accordingly s
in it has e decided as under :-

e

JOTRIR PO,

(i) The wosts of iistries in Sclzle Rs, 150=5-175=6=~205~
Ki3-74340 in Mechanical, Llectrical, Signal & Telecommuni-
cation and Civil Enginsering workshovs, equal to the )
nuaper of such liistries in that scale, as supervise the =~
work of highly skilled workmen or workman, should be 3

' upgraded to the scale of Rs. 175-6-205-7-240 with ;
effect from 1.8.70. ' ]

(ii) The Board have decided that the Mistries in grade Rs,
150-240 should net be placed in dependent charge of
sections in lMechanical, Electrical, S & T and Civil
Engineering works:iops, but deoendlng on the worth
of charge only chargeman'C' in scale Rs. 208-7- 240-8-280
should be olqced in incdependentc chiarge of sec! 1ons.

Accordingly, a review should be und.rtzken immediately of all the\
posts of Mistries in Sccle Rs, 150-2:0 who are at present holding -
independent charge of sections of those workshop, In sections
hitherto supervised by ilistries where the workload on the. basis
of the worth of charce reguires supervision at the level of a
Chargenen'C' posts of Chargeman'C' in grade Rs.1295-7-240-8-280‘:n
may be created in lien of posts of liistries grzde Rs, 150-240. g:@
in consultation with F.oe . CAO,

;fl

: \.

- x\;_:::,ﬁmu@“ﬁl____w_-,&-

“.I J)‘mf.a

.
w"\,(
i

PO L
&heﬂr'

independent charge of a section from 1.8.70 or earlier .
and fitted against the ;josts upgraded as chargeman's ,¢«»
as a result of review mentioned above, their pay may- be W‘g
fixed and amrears vaid an indicetzd in para 3 below $ge A

b ¥
2 .
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(b)
(C)(
\
(3)
\.!
* (4)

Such of these incumdents who have been holding

independent charge of a section from 1,8.70 or i
earlier but not fitted against the posts R
upgrade> as a result of the review may be allowed .éﬁ?
pay of chargeman'C' as in para 3 below, till the -date’of;

‘ — 7 T

their replacement, .
' accine

Such of those who are promoted as charceman(C) R
%ﬁﬁ&%b[k:- posts upgrzded as a result, of the review.
for the §££§§_§i@g_pay be paid pay of t:e post from

the date on such promotion. S

The pay of the incumpents of the upgraded posts vide |
(1) and) (ii) (a) and (b) of para 2 above will be fixed |
proforma undsr Rule 2018-B (PR 22-C R-II1) with effect %

i
from 1,8.70 but arrears should be paid from 1.8,1972 onlyﬁ

Para above has the sanction of the nresident.

|
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~ AS per information recelvui from the SS/Plannlng & R/Fixing as we],l as’

S.Np. Name & 'l.No,- v Pey_;:_.gd . NO.Qf - Tfa&
_ - ~From To % posts,
e e T O T e T e T e e e ™A T e ™ TE T T e T T e TE T T e Te T e T T e e Te ™ -,-,f., Q-:’ -
S/Shri - | A A
. 2. Balwant Slngh ‘ 23H 23080 73 Te 110’74 1 B;Ecsggfttﬁj’,/,‘_k -
%, <do- ¢ 23 - 31.12.75  Uptodate ) - - th. -l
3. Igbal Narain_ . 34 16,11.74 8.11.75 ) . L,
4. Prahlad Gupfa & 3.4.75 30,12,75 ) SR
‘5,  Om Parkash . 33 10.7.76 13.12,78 ) ST
6, .Chhakan.lal 394 . 18,12.78 15.3.79 ) 1 Welder
7. Rameshwar Singh 6H = 16,3.79 29.12,81.F
e wdo- 8 17,4.83 . Uptodate } . . oL
. Ba  V.P.Sharma .~ 8H 21.12.82 16,4.83 ) . . -0 s oo
.9, Giyan Chand 23H°  1,8,70 ° 27,12.72) 1 = ToolMker =
10 Kirpa Shanker 264 21.1.73 - Uptodate ) R
11, Har Pde< 24H  31.7.73 = Uptodatez 1  ToolMker .=
12. Ram Cham 26H 1,8.70 - 18,8;73" ; e bl YT
.13, ‘1 ~J, N, Swami -} 31H o 8.1 2,73 Upto&te A § - Pm‘ SO ’, ‘“— .
14. Jhamman la) 334 31.8.73 30,11.75) 1 . P&y .
15. Sagheeruddin ©~ 3 = 11.3,76. - Uptodate) = -
16. 23hoor Md. H 1.8.70 Uptodate . 1 ca&a&
17, -Onkar-Nath ' 2M - 1.8.70" - Uptodate : "1 .- CBS&CR -™; ~+*
18. Bajrang r.al 1M 1.8.70 . ‘Uptodate 1 - CB&R.-
19. - Raghunandén 6M 1.8.70 Uptod@te 1. Cc&aq ,;E'it:tea:
20. L Pedrey lal - 1580 1.8.70 Uptodate~ . 1

P S ’ _, N

'N. Rly' Office of the ‘Dy.C. M.E W), . C&W Shc:ps, Armr. Luc}mowa
No.DCME/2E4/3 PC.Q Upgr.ading. - Dated: Jume . 23,1983,

A1l Concerned for information & n/action.
Sub: Iist of the Actual Holders of the posts of - °

the Mistries Gr. Rs,loo—lasﬁ/seo-sso(ns) ‘of

A/';C’“?/'fo (A—'ﬁ) RCO upgraded to the posts of Chargenan Gr.Rse .-
205-280 AS/425~700(RS) w.e.f,1, 8.70 arrears

payable wee.f. 1e1.79.

:g\(
li'

SS/Inspection of ECO under letter No.SS(#R)/M sc/83 dt.17.6.83 the’ list o
in connection with the above is prepared and the same is as underm '

Y S
b -t
b .
i
v i
. ,.'-’ .
‘ s "
\ X et
o : T,
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& Fo R
= NORT HinN ‘RAL LiAY
e Oifice of the Dy.Chief ﬂechl.gngineerav)/caw ShOpa/nimmbagh/
Ao uckn w.
Staff Order no.608 Dated/-l6th Juhr'&%%_j
%-
The following tem,)orary%%nd local officiating arrangcmont . J
are made wee.fe 15.7.€8(FN) again:=t the upgraded post
of Mistyy grade 8 380-560( 1S to C/man'B* grado B 425-700{33)
as ordered ucer this office S.0.N0.314 dt.1.4.83¢ ;
i
Trade No.of Name@ & TeNe.of the "Pay in Pay as &aga of
upgra- ©“taff promo-ed Gr. C/man. tho Shop &
-ded against the 380- +B* Soction g
post. upgraded post. %560( 19 ) Gr.& whers
425 po¢ted :
70¢(rs) fn PCO-
O 4O B (™ (BB B B By P GO B G D g g™ S o’o'o°o°o°o"o°o=’o°_"090909_0 b
CB&CR 3 Sh.Niaz hhmad.6o sso/e 580/ < Plannin &
. , Maxe _ Rate Fixing 1
, Savalll Shep i
~ G Fitter 1 $h.Onkar Hath , M 560/- 680/= InspsBher
! h ) 6C/'ﬂax.‘ Lino ceaches.
\P&f _ 3 S h.Pyare L~ iga 545/ - Inspo¥agon o
-~ Sh..Saglsuddin,30H 488/~ piﬁg;igg°& .
' ' R2to Fixing ;
pPaint &
- _ ShoJl Swami, 31 900/- Trizning LT
BZ& HT 1 Sh.Balwant Singh,23H 515/ Plannzagts
* o Rate Fixing
for sut oto~
-tion work & |
) g | , waxk. order i
. Tool Maker 2 Sh.ripa Shanker,21L 960/ P lanning
28H Ma x. RO to Fining b
for Tin- {
: !
sh.Her Pd.221/24L 9500/- §%E§&§, ga i
' Planaing )
! rRate flxin }
of Ma ShOp i
e l-er 1" sh, Ram ashwar ¢ ingh, Plenning & - |
: ax /e HY ' 500/- - Rate fixing |
' o Wolding qho; ;
Ordere for runotion against Bne poet of man*B*CBACR ond eno -
D EO of mwugggn grade B gazs-vootic? will follow.

All the promotees above Wil! draw their substantive gey excopt -ﬂ
Shri Onksr Ko th 2nd Niaz ahmad till their protorm f xation 5
of pay 1s received frcm ~a0(¥)/mv dudly votted.

511 the p:ofiotoes above mu<t cloar understand that this is |
purely aftemparawzland local efficlating arrangenont pending

lection and it not confer gpon thelir anx ¥1 ht or
c alim far such promotion over their qenioxg uture.

This has the approval ot Dy.a\ét;(ﬁ)/m

[ S S
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L ;I,R' > iy Ch Mechl Engr's Office, C&W Alambagh LKOO L ~
7 £f Ovder Moo 3/4 oft:4-1983 :
A . i ferms of Rly.Bd's letter Noo&(P&A)L=77PS5 °

. ¢+ WS~18
. under GeMe (P)-letter Noo 803E/4755(31iw) dte 3161079 and RlyoBd‘
letcer Ho,3(P&A)I-77/P3-5/03-18 dt, 9..{.79 ciFculated tnder G sMe(P:

‘ lettm Noe 00‘3.&/4755(1';11W‘ dtv 18.Xe ; II(Eleven) pCStS Qf MiStrie‘_
% ;)Co Gre . 150-240'45%/380~560 KS} are up:fnddeti to, the post - of C/man B,
~{ . Gro ¢u>~/&O'AS'/425~700'RS' WeCel s 1¢Be70,AF ears able P rakt i
( 1elo79 as vettad by SAQ-W!/Amv vid“‘ﬁt”‘fétter ﬂqgn%g B/7/PCO
lI e3283. i
The 11 posts of Mistries wiich have been upgraded a;_scjgam'; 347,
425-700'RS' in PCO are allotted the, tx:aglas .agsshiow seg&”i
~;“~ mdero - . =0 ; : .
I SNo: Present  Séc, Of NO.uf »The Trade
) PO where the posts & as allotted
post of Mistry is trade In after
« being operated which upgradation
in PCO _ ¢ being the post as
' operated, €/mantB!?
I Rso425-700'R3!s

G e W L W cww ) me wms e amp

1o Rate fixer-SawMill Shop. 1 CB&eR {

2o Inspector Bhar Line - 1 CBX(R{ CB&CR
3 csacheso |
- 3¢ Inspector New 1 CB&CR{ _
o constructione ; : : L
- 4o Inspe.ccrrozion Regpalr 1 T/smith C&W Fitter .
N Section, - Shop A _
.. 5, Rate Fixer Paint shop 1 Paint | ‘
- 6o Rate fixzer Trimming Shop 1Trimming}§ P &-T-
: 7« Inspsiagon Palnting 1 Paing™c ’f

T ._*-("‘:*"‘“"’A *

51 Work o outnstatlon Vi B/smith BS&HT
& Stor=e W/OI'deSo ’

\Rate fixer Welding Shop 1 Welding Welder -

- 10.\Rate fixer M shop - & | T/room I
w1711 Wate fixer T/smith & . { @ machinist] T/Maker
;“ = Filtting Sec.of m/c shooé T/room § -
v R e ST ', L Fltter IS SRR
?""u.‘,' w R oo \k:‘};:l l . . TR
‘L for Dy GME 'W' AJ. LKO. o “’"""’“ '
O s A Sl 7 | =
o u/- bS\P&R), S(Inso@, .,AD(T'W), .S(PB) for information and necessary Z'*:;"‘
- actiaon )
£ 15 - ;?0 Sunurvisory for information and necessary action, He will S
E?': putud necessary arrangenment So £illup these 11 Upgraded posts.of’ ﬂ/man ’
o3 B! Gre 425-700°RS! by &th2 aenimr mw t Mistales™ of the trade.a:
ho 1gains+ cach as. abgizy - T e =
g.@,ﬁw,,‘*“ AS/E dget for ’ﬂfm‘mtlﬂ and nf’cessary acti ‘no
"&‘*%:N‘*w‘h o ~ 'L’JO""‘C'.Q:;O(“QQ. t ' " -t
N ‘4} - T v ' -
] ‘Y':h:,; 14
- ‘.’k‘\z_\_ :\(\/§
L o % - ) e it oy e /e\
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QN\NAN&SK””VK*M:EI

0s/PB, 0S/TO, SS/Carriage, Wagon, B/smith, P&R
PPS, Leave Clerk Super, HC Pass.

All concerning dcaling Clerks,
S A U 'w' /Alambagh, |

¢ O 00 0 g0 o0

M/Kw@(

‘(?>

i}

N.Rly: Dy Ch Meghl En¢r's Ofiigce, CsW Shops Amv LKO, =
IR - . ~ ) "2\
Staff Order .o ',‘[ 1] of 1988 yr. EiI1 7 ,EK& W\L\ '
In partial modifigation to this Office S Order No,
3509 dis 410488, the underenoted staff are now
rovertgd with immediate effect i e, from 1.,10,88 AN
to theix subgtantive post9 ‘
1. Sri Jagapnath Adhoc G/M 'BY P & T is reverted to
the post of Master—craftsman on B, 1850/« p.m, in Gro
1400-2300 (RPS) .e.fo 1,10.88 AN, . v
2, Sri Balwant singh, Adhoc C M 'B' BSHT is reveted to |
the post ofMistry ( Blagk Smith ) in Gr, l400-2300(RPS
w.e,f, 1.10,88 AN,
3. Sri Vikram singh, Adhoc C/man 'B' Cd# is reveted to -
. the post of HS GI Fitter Gr, 1320-~2040(RPS) w.e,f, 1,10,88
AN, - ‘
4, Sri Moti Lal Bose, Adhoc C/man 'B' Cii is reverted to
the post of HSGI Fltter Gr. 1320-2040(RP5) w, e £,
1.10.88 Ad, ‘ ;
This has the approval of Dy GME 'W' / Amv. M
(VX&WV\JW 11 o{‘&‘[

for Dy CME'W'/Alambagh LKO,
MH/7 /X
No:DCME/798/Pt, 111 Dt/- Oct, 188

DCME/790/Pt VII

DCME/793/Rt, 111
Copy forinformation and hecessary action to: = .
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In the Hon'ble High Court of Judicatdre at Allahabad

Sitting at Lucknow. )
% |
of 1986 | 5

Writ Pet ition No. PRPa

OsPe Goyal ove Petitioner.
Versus

Union of India and others 0o Opp. Parties.

ANNEXURE NO, 6

Copy of D.0. letter of No.E-55 HQ6-25 dated 21-5-66 from
the Director Emtablishmemt Railway Board, New Delhi to the
General Manager, Northern Railway regardng ad-hoc officiating.

3. The Board therefore, degires that wi th immediate

effect of the perfommance of every Railway servant, offieiating

in a biger grade should be'adjusted by the competant officex

before the expiry of 12 months of total officiating service

and 1if the performance 1s not satisfactory, either the Railway
servant may be reverted on the ground of unsuitability or he

may_be warned that his work is not quite satisfactory, but c
that he is being permitted to draw his increment on the '
assumption that his performance will improve during the next

six months for which he will continue to be wder observ.tionm.

At the end of extended period of six months %xhm i.e. of total
officilating service of 18 months either the person shoul@ be

declared suitable for retention in the grade or should be
, .
}everted vecause of his unsuitability. Any person who is

permitted to continue for satisfactory work for more than 18

months will be confimed. 7
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